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CENTRAL ADMINISTRAT IVE TRIBUNAL
CALCUTTA BENCH '

‘No.G.A,323 of 1987

Date ef Order ; 6.,8.1998

»

Present : Hen'ble Mr.S.,Dasquptas Adminigtrative Members

Hen'bls Mr.D.Pyrkayasthay Judicial Member.

PARIKMAN SINGH

VS; | /\
UNION BF INDIA & GRS,

(S+E«RAILUAY)
For the applicant : M .A.Chakrabertys ceunsels

Foer the respondents: [r.P.Chatterjees counsel.

O0RDER

Oespite opportunity having been grénfd& te the regpondentss
navraply has been filed, The matter is admitted for hearing.
Let it be listed for hearing en 13.11.1998s les hoysvers grant
liberty to the respondents to file raplys if anys within Feur.
wesks before the next date and the aéplicant may file rejoinders

if anys tus yeeks befsre the next date, If no reply is filed

béfare the pericd gpecifieds the cage may be taken up fer

{heéring ex barte. - o : )

2. A plain copy of this‘éxdsr be handad to ld .ceunsel for the

[

(D.PurRayagtha) ' (S.Daggupta)
Judic idl Membaer . ARdministrative Member

P
ra_apenﬁants for coemmuni dtien.




